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ITEMNO.107 COUR T NO.8 SECTIONIV
SUPREMECOURTOFINDIA

RECORDOFPROCEEDINGS
CIVILAPPEALNO(s).3600-36030F 2001

VIJAYKUMAR Appellant(s)
VER SU S
KRISHANK.DUTT(DEAD)BYLRS.&0RS Respondent(s)

(withofficereport)

WITHSLP(C)NO.193700f1998
(Wit h appl n. for directio n s and subs titution of Lrs of deceased respondents
and c/delay in filing subs titu ti o n applicatio n and praye r for inter i m relief )

Date: 21/07/2009 These Appe al s we r e called on for heari n g toda y.
COR AM :
HONBLEMR.JUSTICEDALVEERBHANDARI
HONBLEDR.JUSTICEMUKUNDAKAMSHARMA

ForAppellant(s) Mr.ManojSwarup,Adv.
Ms. Lali ta Kohli, Ad v. for
M/s ManojSwarup & Co.

Mr. Seer a j Bagga, Adv. for
Mrs. Sure s htaBagga, Adv.

ForRespondent(s) Mr. Dhruv Mehta, Ad v.
Mr. T.S.Sabarish, Adv. for
M/S K.L. Mehta & Co.

Mr. Manoj Swarup,AdvV
Ms. Lali ta Kohli, Ad v. for
M/s. ManojSwarup & Co.
Mr. J.L. Gup ta, Sr. Adv.
Mr. Tarun Gup ta, Ad v. for
Ms.S.Janani,Adv
Mr. Seer a j Bagga, adv. for
Mrs. Sure s htaBagga ,Adv
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Ms. Minak s h i Vij ,Ad v
Rr- Ex- Parte
Mr. Raji v K. Gar g, Ad v.
Mr. Vinee t Garg, Ad v.
Mr. A.D. N . Rao, Ad v.

UPO N heari n g couns el the Cour t made the following
ORDER

Civil Appeal Nos. 36 00-3603/2001:

The appeal s are dis mi s s e d in ter m s of signed order leavin g
the par ti es to bear their ow n costs.



Application s forimplead mentaredismissed.

SLP.(C)N0.193700f1998:
We are notinclined to interferewiththeimpugned
judg me n t under Ar ticle 136 of Constitutio n of India. The

Special Leave Petition is, accordingly, dismissed on the
grou n d of delay as well as on merits.
In vie w of the dis mi s s a | of Speci al Leave Peti ti o n, no

orders arerequired to be pas sed on the application for
substitution.

(PardeepKumar) (Neer u Bala Vij)
Cour t Mastse r Cour t Master

[SIGNED ORDER IN CIVIL APPEAL NOS. 3600-3603/2001 IS PLACED ON THE FILE ]
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INTHESUPREME COUR T OF INDI A
CIVILAPPELLATEJURISDICTION

CIVILAPPEALNOS.3600-36030F2001

VIJAY KUMAR . APPELLANT
VER SU S
KRISHANK.DUTT(DEAD)BYLRS.&0RS...RESPONDENTS

ORDER

We have hear d lear n ed couns el appea rin g for the
par tie s.
We do not find any meri t in these appeal swhic h are,

accordin gly, dis mis s ed leavi n g the par ti es to bear thei r own

costs.
........................ J.
[DALVEERBHANDARI]
........................ J.
[DR.MUKUNDAKA M

SHARMA]

N E W DE LHI
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JULY?21,2009.



